
(PRANAY VERMA)
V. JUDGE

IN THE HIGH COURT OF MADHYA PRADESH
AT INDORE

WP No. 11704 of 2022
(JAHID ALI Vs THE STATE OF MADHYA PRADESH AND OTHERS)

Dated : 09-06-2022
Shri M.M. Bohra, learned counsel for the petitioner.

Shri Akash Sharma, learned Government Advocate for the respondents -

State.

Learned counsel for the petitioner submits that the petitioner is the legal

owner of his property and paying taxes of the same. He submits that

respondents have demolished part of the property without issuing any notice to

him and without affording any opportunity to him which is in violation of

principles of natural justice. As a result of action of respondents fundamental

right of the petitioner is violated.

Learned counsel for the respondents prays for and is granted two weeks

time for seeking instructions in the matter and for filing the reply.

Till next date of hearing, status-quo with respect to the property in

question shall be maintained by the parties.

List after two weeks.

C.C. as per rules.

Aiyer
 

1


		2022-06-10T14:07:52+0530


		2022-06-10T14:07:52+0530




